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Report in the matter of Original Application No. 68/2025 (CZ) (Nitin 

Saxena V/S Madhya Pradesh Road Development Corporation Ltd & 

Others) in compliance of the order of the Hon’ble NGT dated 

23.05.2025 

 

1. That, an application was filed before the Hon’ble NGT regarding the felling 

of about 700 trees for road construction, as well as the construction of a cricket 

stadium within the catchment area of the Bhoj Wetland near the Neelbad - 

Barkheda Nathu area of Bhopal. 

2. That, the Hon’ble NGT vide its order dated 23.05.2025 issued following 

directions: - 

       “We deem it just and proper to call a report on the matter in issue, in 

present application, from a Joint Committee consisting of: 

(i) One Representative from the Ministry of Environment Forest and 

Climate Change, integrated office at Bhopal (M.P.) 

(ii)   One Representative from the Central Pollution Control Board, 

Bhopal. (M.P.)  

(iii) One representative from the Addl. Chief Conservator of Forest, State 

of MP, Bhopal(M.P.)  

(iv)  One representative from the State Pollution Control Board, 

Bhopal(M.P.)  

          The State PCB will be the nodal agency for coordination and logistic 

support.” 

3. That, in compliance to the order of Hon’ble NGT dated 23.05.2025, a joint 

committee consisting of the following officials of the concerned department 

has been constituted: - 
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SR Name of Department Name of Committee Member 

1.  One Representative from the 

Ministry of Environment Forest 

and Climate Change, integrated 

office at Bhopal (M.P.) 

Shri Rajesh Darade, IFS & 

Assistant Inspector General of 

Forest, MOEF& CC, Bhopal. 

 

2.  One representative from the 

Regional Directorate (Central), 

Central Pollution Control Board 

Shri Sanjay Kumar Mukati, 

Scientist “B” Regional 

Directorate, CPCB, Bhopal. 

 

3.  One representative from the 

Addl. Chief Conservator of 

Forest, State of MP, 

Bhopal(M.P.)  

Shri Lokpriya Bharti, Divisional 

Forest Officer, Bhopal. 

 

4.  One representative from the State 

Pollution Control Board, 

Bhopal(M.P.)  

Shri Brajesh Sharma, Regional 

Officer, RO, MPPCB, Bhopal. 

 

4. That, the committee reviewed the order passed by the Hon’ble NGT and 

discussed the issues raised in the order. The points raised by the applicant in 

his application are as under: - 

 The felling of about 700 trees for road construction, as well as the 

construction of a cricket stadium within the catchment area of the Bhoj 

Wetland near the Neelbad - Barkheda Nathu area of Bhopal. 

 The said construction of stadium is being constructed without the TNCP 

approval, and as per the revenue records, a part of the land is reserved for 

a proposed lake in the area. 

 Violation of environmental laws and procedures, particularly the Madhya 
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Pradesh Vrikshon Ka Parirakshan (Nagariya Kshetra) Adhiniyam, 2001 

and failure to undertake compensatory afforestation or deposit monetary 

contributions for the felled trees as required by law should not take place 

as a result of the road construction projects. 

5. FIELD OBSERVATIONS: 

  In reference to the order of Hon’ble NGT dated 23/05/2025, the Joint 

committee conducted a visit of the site as mentioned in the petition on dated 

10/07/2025. During site visit, apart from the Joint Committee following 

officials namely Shri M.H. Rizvi, GM, MPRDC, Bhopal, Shri Yogesh 

Chouhan SDO, Pariyavaran Vaniki, Van Mandal, Bhopal, Ms. Prakamya 

Tiwari, AE, RO, MPPCB, Bhopal and Mr. Shivam Dwivedi, Advocate, RO, 

MPPCB, Bhopal were also present during inspection. The Photographs and 

Google Maps are enclosed as Annexure-I. The Geographical locations, 

photographs and visual observations were recorded during inspection and the 

observations are as under: 

5.1. The site is located at International Sports Complex, Village- Barkheda 

Nathu, Tehsil- Huzur, District Bhopal, Madhya Pradesh. The 

geographical location of the site is latitude 23°12'36.67"N and longitude 

77°20'15.37"E. 

5.2. The road which is mentioned in the petition is found under construction. 

This road is connecting the proposed International Sport Complex from 

Suraj Nagar near Bhadbhada to Neelbad - Phanda Road. 

5.3.  It is an existing road which is being widened by the MP Road 

Development Corporation (MPRDC) considering the probable increase 

in the traffic during the operation of International Sport Complex in 

future.  
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5.4. The International Sports Complex is located on the east side and MP 

State Shooting Academy is on the west side of this road. 

5.5. The MP State Shooting Academy is currently in operation and having a 

large open green area within its premises, whereas the International 

Complex is under construction. 

5.6. The constructed sports complex is about 1.5 km away distance the Bhoj 

Wetland. 

5.7. The MPRDC officials informed the committee that trees were cut down 

to widen the road and permission is obtained from Bhopal Municipal 

Corporation (BMC) for the felling of the trees. They informed that 375 

trees were cut down and 217 trees were transplanted. 

5.8. The trees are planted in the premises of MP State Shooting Academy. 

5.9. The records of transplanted trees are maintained by MPRDC. The 

record in the form of register having the geotagged photographs of the 

plants in original place and after transplantation were duly marked and 

pasted in the register. The register is shown to the committee during 

inspection. The details of the same were asked to be submitted in 

writing by the joint committee. 

5.10. The joint committee visited the premises of MP State Shooting 

Academy.  Committee found the shifted plants in good condition and 

well adapted to their new environment in the premises of the shooting 

academy. 

5.11. The premises of under construction International Sport Complex is 

having few trees inside the area which are being protected during 

construction.  
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5.12. For the treatment of waste water generated by canteens and toilets inside 

the International sports complex, sewage treatment plant having 

capacity of 250 KLD is proposed. 

6. INFORMATION PROVIDED BY MPRDC: 

During the inspection, information regarding cutting of trees, 

permissions taken from the concerned departments was sought from 

MPRDC, which was provided by MPRDC vide letter dated 18.07.2025. The 

copy of the letter is enclosed as Annexure-II. The main points of the letter 

are as under: - 

6.1. The Directorate of Sports and Youth Welfare, Madhya Pradesh 

(DSYW) has proposed the development of an International-Level 

Sports Complex at Nathu Barkheda, Bhopal, Madhya Pradesh. The 

project has received approval from the Madhya Pradesh Cabinet under 

letter No. 1604/1356714/2023/09 dated 05.10.2023.  

6.2. The objectives are to establish a Sports Complex equipped with state-

of-the-art facilities for hosting international sporting events, as well as 

providing training and recovery infrastructure for athletes competing at 

national and international levels. The project is being implemented in a 

phased manner, with details as outlined below: 

S. No Phase Facility Status 

1 Phase -I Athletic and Hockey 

Stadium 

Completed (Started  in 

January 2023) 

2 Phase -II Indoor and Aquatic 

Hall 

Work in Progress 

(Started  in 2024) 

3 Phase -III Cricket Stadium and 

miscellaneous 

Structures 

Not started 
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6.3. MP Govt. appointed Madhya Pradesh Road Development Corporation 

(MPRDC) as an Executing Agency for the execution of this prestigious 

project and appointed Design Consultant to design the infrastructure as 

per International and National regulations. It was also directed to plan 

the campus to take care the local plantation, environment and without 

disturbing natural flow of water or natural ponds.  

6.4. There is an STP having capacity 250 KLD being constructed at the site. 

The treated water will be used in irrigation / landscape and in flushing. 

The waste materials will be used as manure for the plantation at site. 

The same is being forwarded herewith for Environmental approval as 

per regulations. The waste materials generated during events will be 

collected in different types of bins prescribed as per standard. The same 

will be disposed by BMC. 

6.5. The complete Sports Infrastructure is being developed in 100 Acres of 

Private/Govt. land and Sports Department has further requested for 34.0 

Acres land near the Sports Infrastructure. There were several illegal 

quarry’s being operated by local residents. The Sports Infrastructure is 

being constructed at a distance of 1.5 kms from Full Tank Level (FTL) 

of Upper Lake. The construction is being progressed in catchment area 

of Upper Lake while taking all precaution of free flow of Natural 

Stream. 

6.6. The Design Consultant designed the Sports Infrastructure in such a way 

that no existing trees are being cut inside the premises and furthermore 

trees / plants, approx. 3000 Nos trees plantation is suggested in design 

without any compromise in design as per International guidelines. 

6.7. Phase II includes the main approach to Sports Complex from Iconic 
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School Junction to Neelbad Road Junction which has a distance of 

approx. 3.50 kms. The exiting road is 5.50 m wide and needed to widen 

up to the 15.0m to 18.0m. There will be both sides drain of approx. 1.0m 

wide. 

6.8. For widening of this road, MPRDC applied for tree cutting / plantation 

to Division Forest Officer, Environmental Forestry, Forest Division, 

Bhopal and Nagar Nigam, Bhopal for the cutting of 592 trees.  

6.9. Forest Department directed MPRDC to deposit Rs. 24.50,500.00 

(Rupees Twenty-Four Lacs Fifty Thousand and Five Hundred only) for 

compensatory plantation as the compliance. MPRDC deposited via DD 

Number 509033 dated 21.03.2025 in the account of Division Forest 

Officer, Environmental Forestry Forest Division Bhopal. 

6.10. BMC has given the permission for cutting of 375 trees and 

transplantation of 217 trees respectively with certain conditions. 

Accordingly, trees have been cut and replanted in various surrounding 

campus of Sports Department. The transplanted trees are in healthy 

condition currently. The list and geographical locations is attached 

herewith the letter. 

6.11. The felling of trees and transplantation was done in the guidance and 

supervision of BMC. The wood obtained from the fallen trees has been 

deposited to BMC under the supervision of Officer-in-Charge 

nominated by BMC. The receipts are attached herewith the letter. 

7. RECOMMENDATIONS OF THE JOINT COMMITTEE: 

7.1. The executing agency must ensure proper plantation in the surrounding 

areas, along with geo-tagging of each plant, and maintain records of 

their safety and survival rate. 

7.2. The plantation from cutting of 375 mature trees can be in the ratio of 

1:10 in order to regenerate the green cover lost by cutting of trees. 

7.3. The proper consent under Water (Prevention and Control of pollution) 
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Act, 1974 and the Air (Prevention and Control of pollution) Act, 1981 

should be obtained for the standalone STP. After the commissioning of 

the sports complex, the waste water generated through the canteen 

toilets must be treated through the STP provided in the premises and the 

treated water be used for the horticulture/ gardening purpose.  

7.4. Solid waste generated during the events and activities should be 

properly disposed as per the Solid Waste Management (SWM) Rules, 

2016. 

7.5. To take proper approval/ permission from TNCP for the ongoing project 

(Construction site of stadium) and to submitted in Municipal 

Corporation of Bhopal. 

 

 

 

 

 

 

 

Sanjay Kumar Mukati 

Scientist B, 

CPCB, RD, Bhopal 

Lokpriya Bharti 

DFO, 

Bhopal 

Rajesh Darade 

Assistant Inspector General of Forest, 

  MoEF&CC, Regional Office, Bhopal 

Brajesh Sharma 

Regional Officer, 

RO, MPPCB, Bhopal 



 

 

  

Photographs taken during visit in  

OA 68/2025 on dated 10.07.2025  
 

 

Joint committee visited the site on 10.07.2025. 

 

Transplanted plant in the front of the stadium at shooting academy ground.   
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MP Govt. approved project hording at the site. 

 
Approach road which has been widen by the executory body and cut down the 

trees. 
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Committee members physically inspecting the transplanted trees and their 

survival growth. 

 

During the visit committee members are verifying the records and documents at 

the site. 
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Google Earth Map of the site location in OA 68/2025 
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CIN : U45203MP2004SGC016758 

M.P. Road Development Corporation Ltd. 
(M.P. State Highway Authority) 

(Govt. of M.P. Undertaking) 

MPRDC 45-A, Arera HIiis, Bhopal-462011 
R : 0755-2597290 / 2765205 Fax : 0755-2572643, Web91te : mprdc.gov.ln 

Letter no~. )~~ .. ./MPRDC/DMDPL/2025 
To, 

~1c Regional Otllccr, 
Madhya Pradesh Pollution Control Board, 
Paryavaran Parisar, 
ES, Arcra Colony, Bhopal. 

Bhopal dated:Jt/07/2025 

Sub: The information sought during the inspection of Joint Committee dated I 0.07.2025 in 
reference to Honourable NGT Letter No: 68/2025 of Nitin Saxena vs MPRDC & 
Others. 

Directorate of Sports and Youth Welfare, Madhya Pradesh (DSYW) proposed an 
International Level Sports Complex at Nathu Barkheda, Bhopal, Madhya Pradesh. The project 
is approved from MP Cabinet via letter No l 604/1356714/2023/09 dated 05.10.2023 (Attached 
herewith as Annexure 1 ). 

• The objectives are to establish a Sports Complex which has all the State of Art facilities 
required to host International Level events as well as facilities for training and recovery 
of various National and International Level athletes. The Project is being progressed in 
phased manners i.e. 

Phase I 

Phase II 

Phase III 

Athletic and Hockey Stadium: 

Indoor and Aquatic Hall 

Cricket Stadium and 
miscellaneous Structures 

Completed (Started in 
January 2023) 
In Progress (Started in 
2024) 

Not Started 

• MP Govt. appointed Madhya Pradesh Road Development Corporation as an Executing 
Agency for the execution of this prestigious project and appointed Design Consultant 
to design the infrastructure as per International and National regulations. It was also 
directed to plan the campus to take care the local plantation, environment and without 
disturbing natural flow of water or natural ponds. There is an STP construction required 
for Sports Complex and 250 KLD being constructed at site. The treated water will be 
used in irrigation / landscape and in flushing. The waste materials will be used as 
manure for the plantation at site. The same is being forwarded herewith for 
Environmental approval as per regulations. The waste materials generated during 
events will be collected in different types of bins prescribed as per standard. The same 
will be disposed by BMC. 

• The complete Sports Infrastructure is being developed in l 00 Acres of Private / Govt. 
land and Sports Department has further requested for 34.0 Acres land near the Sports 
Infrastructure. There were several illegal quaries since being conducted by local 
residents. The Sports Infrastructure is being constructed at a distance of 1.5 kms from 
FTL of Upper Lake. The construction is being progressed in catchment area of Upper 
Lake but we have taken all precaution of free flow of Natural Stream. 
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• The Design Consultant designed the Sports Infrastructure in such a way that no existing 
trees is being cut inside the premises uml even more tree8 I plants, approx. 3000 Nos 
trees plantation suggested in design without any compromise in design as per 
International guidelines. 

• Phase ll includes the main approach to Sports Complex from Iconic School Junction to 
Neelbad Road Junction which has a distance of approx. 3.50 kms. The exiting road is 
5.50 m \;\,ride and needed to widen upto the 15.0m to 18.0m. There will be both sides 
drain of approx. I .Om wide. 

• For widening of this road MPRDC applied for tree cutting / plantation to Division 
Forest Officer Environmental Forestry Forest Division Bhopal and Nagar Nigam, 
Bhopal for the cutting of trees for 592 Nos (attached herewith as Annexure 02). 

• Forest Department directed MPRDC to deposit Rs. 24,50,500.00 (Rupees Twenty Four 
Lacs Fifty Thousand and Five Hundred only) for compensatory plantation as the 
con1pliance. MPRDC deposited via DD Number 509033 dated 21.03.2025 in the 
account of Division Forest Officer, Environmental Forestry Forest Division Bhopal 
(attached herewith as Annexure 03). 

• Nagai· Nigam, Bhopal has been given the permission for cutting of 375 Nos trees and 
transplant 217 Nos trees respectively with certain conditions. Accordingly, trees have 
been cut and replanted in various surrounding campus of Sprots Dept. The transplanted 
trees are in healthy condition currently. The list and Geotech Location is attached 
herewith out of 592 (attached herewith as Annexure 04). 

• The falling of trees and transplantation was done in the guidance and supervision of 
Nagar Nigam, Bhopal. The wood obtained from the fallen trees has been deposited to 
Nagar Nigam Bhopal under the supervision of Officer-in-Charge nominated by Nagar 
Nigam, Bhopal. The receipts are enclosed herewith as Annexure 05. 

D 
... ~~ 
1v1s1onal1'1.anager 
MPRDC Bhopal 

Endt. no .......... ./MPRDC/DMBPL/2025 Bhopal dated: /07 /2025 
Copy to: 

1. General Manager (Building), MPRDC, Bhopal for information please. 

--::5,l / 
Divisional Manager 

MPRDC Bhopal 
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VAKALATNAMA 

[Rule 4(1) of the Rules framed under Advocates Act, 1961] 

BEFORE THE NATIONAL GREEN TRIBUNAL 

ORIGINAL APPLICATION 68/2025 

CENTRA ZONAL BENCH 
 

IN THE MATTER OF: 
 

NITIN SAXENA              …...APPLICANT  
               VERSUS 
 

MPRDC LTD. & ORS.                       ..........RESPONDENT 
 

I Brajesh Sharma, Regional Officer Bhopal, MPPCB named below do hereby appoint, engage, and 

authorize advocate(s) named below to appear, act and plead as aforesaid case proceedings which shall include 

application for restoration, setting aside of ex- party orders, corrections, modifications, review and recall of orders 

passed in these proceedings, in this court or any other court in which the same may be tried/ heard/proceeded and also 

in appellate. Revisional and executing court in respect of proceedings arising from this case/ proceedings as per agreed 

terms and conditions and authorize him/them to sign and file pleadings, appeals, cross objections, applications, 

affidavit or other documents as may be deemed necessary for the proper prosecution/defence of the case in all its 

stages and also agree to ratify and confirm act done by him/them as if done by me. 

In witness whereof i/we do hereunto set my/our hand to the presents, the contents of which have been duly understood 

by me /us this 21.07.2025 at Bhopal. 

PARTICULARS OF EACH PARTY EXECUTING VAKALATNAMA 

Name & 

Fathers Name 

Registered 

Address 

E-Mail Add  & Telephone  Status in 

case 

Signature 

Brajesh Sharma, 

Regional Officer 

Bhopal,  MPPCB 

 

E5, Arera Colony 

Paryawaran Parisar  

Regional Office 

MPPCB Bhopal - 

462016 

9893002888 

romppcb_bpl@rediff.co

m 

Officer-in-

Charge 

  

Accepted 

Name & Enrollment. 

No. 

Office Address E-Mail Add. Telephone  Full Signature 

 

PARUL BHADORIA 

1587-2012 

 

 

 

 

Paryavaran 

Parisar,  

E-5 Arera 

Colony,  

Bhopal, 462016 

parul.bhadoria04@gmail.com 

legalcell.pcb@mp.gov.in 

8085977111 

 

 

MOHIT BUCH  

1305/2017 

legalcell.pcb@mp.gov.in  

9685034578 
 

PRANJAL PANDEY  

MP 2881-2021 

 

advocatepranjalpandey@gmail.com 

9340657120 

 

 

SHIVAM DWIVEDI  

 MP 3857-2023 

advshivamdwivedi20@gmail.com 8878471359 
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From : Legal Cell <legalcell.pcb@mp.gov.in>
Subject : Report in OA 68-2025 (Nitin Saxena v MPRDC & Ors.)

To : harpreetsinghgupta@gmail.com
Cc : bs24465 <bs24465@gmail.com>, parul bhadoria04

<parul.bhadoria04@gmail.com>, harnengt
<harnengt@gmail.com>, ED EPCO EPCO Bhopal
<ed.epco@mp.gov.in>, commoffice
<commoffice@bmconline.gov.in>, Ashok Sinha
<tg035.ifs@nic.in>, Dy. Director General of Forest, RO
Bhopal <rowz.bpl-mef@nic.in>

Email Legal Cell

Report in OA 68-2025 (Nitin Saxena v MPRDC & Ors.)

Mon, Jul 21, 2025 05:30 PM
1 attachment

Madam/Sir 

Please find enclosed the copy of report submitted in compliance of order dated 23.05.2025
passed by Hon'ble Tribunal passed in OA 68/2025 (Nitin Saxena v MPRDC & Ors.). This
mail be treated as proof of service. 

Regards 

Legal Section 

MP PCB 

Report in OA 68-2025.pdf
16 MB 
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